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Government of J 
( • . . ammu and K hm 

lVI) Sccr~:tanat H • as lr 

S . orne Department 
nnagar/Jammu 

NOT J F I CAT IO N 
Jammu, the )_ 7 fl-.. ----.::___December, 2019 

S.O:- 53 Whereas, on 06-07-2010 so 
grenade on Police and CRPF troo . L, 1 me unknown terrorists lobbed 
1- · · d ps m a Chowk foil d b · · mng m or er to cause maximum . 1 . • owe Y mdtscriminate 
one Police Cop namely· Mohamrn c;syua tles to forces resulting in killing of 

h'J ' a ousuf No 117/F of PIS M . spot w J e some pedestrians sustained s !itt lb · . • . atsuma on 
Police and CRPF the terrorists took p fu er. ullet In JUnes. On retaliation of 
wherefrom they ~gain resorted to in~~ ~e, m nefiar~y Hotel ~unjab Hotel) 
S.. 'ty F . I cnmmate nng on Pollee and other 

eculnd OJ ces. n order to neutralize the terrorists reinforcement of Sf's 
rene 1e . on spm; and 

2. "':'hereas, a ca.se FIR No.OZ/2010 U/S 302,307,427 RPC 7i27 A. Act 
was regtstered at Pollee Station Maisuma and investigation taken up; and 

3. Whereas, during the course of investigation, with reference to 02 StM 
Cards recovered from the damaged mobile phone sets of slain terrorists, it 
came to fore that the SlM cards have been provided by tbe telecom company 
Aircel. Accordingly the matter was taken up with regional office Aircel 
Barzullah Srinagar where from records relating to the application fonns for 
obtaining SIM Cards were seized, after scrutiny of records one accused 
.namely A b. Lateef Malia S/0 Wali Mohammad RIO Botingo Sopore in whose 
name SIM card bearing No. 9697079647 was found issued, was arrested. With 
regard to SIM No. 9697461504, S!M delivery was found in the name of one 
lmtiyaz Ahmad Dar S/0 Wali Mohammad Dar c/o Riyaz Ahmad R/0 Rangret 
Srinagar. In view of the scrutiny of the documents and evidence gath:_red, 02 
more accused persons namely Shahid Hussain Gora S/0 Mohd Rat1q Gora 
R/0 Chittergam Chadoora and Zahoor Ahamd Lone S/0 ~~hanunad ~an~zan 
Lone RIO Ajas Bandipora were tbund involved for ob~amu~g SIM Cards on 
th b 

. f t' k d 1 , "'nd both the accused were tdenttfied and arrested e asts o a e acumen s " d 
in the Case and later on released on bail under cout1 orders; an 
4. Whereas during further investigation spe~unen signatures/ 

' . d wet e taken m order to connect 
handwriting of the aforemenuoned lWO accuse . · of application tom1 for 
I . . . I' . I ·um •nts for prepmuuon t 1cm '1-vllh forgmg o certmn t oc c S S . , for ann lysis and expert 
b 

, . , d h. h ere sent lO f L rmag.tr . . 
0 uunmg SI M car s w IC w . n d r Sep-20 14. the buildmg of 
opinion Lh t:reo t: During th~ tkvastaung 00 s 

0 
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PIS Kothibagh got subm~r 'ed . 
destroyed/damaged which inclugd hm water and entire reco d. 

. . k e t e records f h . r s got wntmgs so ta en were faded und h 0 t e tnstant Case file th 
t'econstructed and eftbrts were mad:: a~way, accordingly the co file' w~ 
02 accused persons again and spec. . ge the presence of aforementioned 
accused were taken before Exelme.n Signatures/hand writing of both the 

1 cuuve Magistrat I Cl Subsequent y the material was sent to FSL t1 e . st ~ Srinagar. 
documents and expert opinion. On peru 1 tr compa~s~n With questioned 
writing/signatures of accused 04 & 05 w:~ ~ou eje~ ~plru~n specimen hand 
documents; and n Similar wnh the questioned 

5. Whereas, in view of the evidence athered d . . . . 
folJowed by expert opinion form FSL S~na ' unnJ the mvestlgatton 
Zahoor Ahmad Lone S/0 Mohd Ramzan Lo:- ~~~. ~C:o~ namely; 
Shahid Hussain Gora S/0 Mohd Ratiq RIO Chittcrgam DJ~tt Bandlporahand 
b [! d · 1 · , 1s . u gam ave 
een oun mvo ved m the. commission of offences punishable sections 

420,467,468 RPC for preparation ofSfM card fraudulently on the basis of fake 
documents, which fact has been corroborated by the statement of lmtiyaz 
Ahamd Dar S/0 Wali Mohamamd Dar c/o ruyaz Ahmad RJO Rangret 
Srinagar recorded under section 164-A Cr.PC before the Hon 'ble Court 
During investigation one of the SIM card bearing No. 9697079647 issued in 
the name of accused Mohammad Lateef Malla S/0 WaH Mohammad Malia 
RIO Botingo Sopore recovered from the site of encounter has been found to 
have been provided to the s1ain terrorists by the said Mohd Lateef Malia, and 
he was also found to have remained affiliated with banned terrorist outfits HM 
& LeT as per his criminal history/ background obtained from his native Police 
Station; and 

6. Whereas, during the course of investigation, on the bas~s o~ statement 
of witnesses, the seizure memos and other evidence, the Investigating Officer 
established a prima-facie case against the accused perso~s namely Zaho?r 
Ahmad Lone S/0 Mohd Ramzan Lone RIO Ajas . B~ndlpora and Shah~d 

li RIO Ch'tterg.am 0 1stnct Budeam undt:r 
Hus~:~a ln Gom S/0 Mohd Rn 1q 1 

' d L "r Mall SIO 
sections 420 467 468 Rl)C and against accused Mohamma ~tee 20 ~ tl 
Wali Moha:nm;d Malia RIO Botingo Sopore under secoon o 1e 
Unlawful Activities (Prevention) Act 1967; and 

• . d b the Govt. of the UT of Jammu 
7. Whereas, the Authonty appomt; ~ 45 of the Unlawful Activities 
and Kashmir ~mdcr sub~section (Z} 0 ~ect!On t' 'zed the Case Diary file and 
(Prevent ion) Act, 196 7. has indepen~ent Y s,cru .m~ and has come to a definite 

d ts relatmg to l 1e <:as ' h all the other rch~\anl ocumen . ~ d f rosecution sancuon agamsl 1 e 
conclusion that rhis is a fit case tor a~;cor 0 p 
said accused person; and 2 I 



8. Whereas, atler perusing the Case Diary the releva t d . d 
k. · 'd . , n ocuments an 

also ta mg mto consl ~ration the observations/views of the Authority 
appointed under sub-S(!Ctlon (2) of section 45 of the Unlawful Activities 
(Prevention) Act, 1967, the Govt. of the UT of Jammu and Kashmir is of the 
view that there. is ~ut1icient material and evidence available against the 
accused person tor h1s prosecutiOn under the aforesaid provisions of law. 

Now, therefore, in exercise of powers conferred by sub-section (2) of 
section 45 of the Unlawful Activities (Prevention) Act, 1967, the Govt. of the 
UT of Jammu and Kashmir hereby accords sanction for launching prosecut~on 
against the accused person namely; Abdul Lateef Malla S/o Wali Mohammad 
Malla Rio Botingo Sopore for the commission of offences punishable U/S 20 
of Unlawful Activities (Prevention) Act, 1967 arising out of FIR No.02/2010 
of Police Station Maisuma Srinagar. 

By order of Government UT of Jammu and Kashmir. 

Sdi-
Principal Secretary to the Government 

Home Department 

No. Home/Pros/48/20 19 
Dated: ).1-.12.2019 

Copy to:- . &K Jammu This has reference to his 
1. Director General of ~~~~;j2~18/i8381-83. dated 20/03/2019 and. The 

letter No. Le?a~/Sa~c- d h with receipt of which may kindly be 
CD file in ongmal IS retume ere , 
acknowledged. 0 artment of Law, Justice & 
Secretary to the Government, ep 

2. Parliamentary Affairs. (V:.7.~.c.) S retary to the Government, Home 
3. Private Secretary to Prmclpal ec 

Department. 
4. Stock tile. 
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